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both the applicants are allowed to file
this single application seeking their
greéevance. |

‘Application is admitted. Issue notice-

‘on the respcocndents immediately.

' List on 8.6.98 for written statement
and further orders.

- Mr A.Hai,learned counsel for the
applicanté!fxx prays for an interim order.
Copy of the ‘applicaticn was served on the
Railway counsel Mr B.K.Sharma. Today he
is absent. We have requested Mr J.L.Sarkar-

. to make his submission. However, he

expressess his inability to make submi-
ssion as copy wgs not served on him.It

' is a really sorry state of affair if a

Railway counsel is unable to come.
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| b > 6.5.98 . HOWever. we proceed to decide the matter
ﬁO’&‘W" Q(}'@’Vﬂ’a? | J.n the absence of Rallway counsel. Mr
q W?@‘ /vz\’ Hai submlts that pending dlsposal of
“n
M this application the further proceeding’
8%5’-‘«*‘7 . of the selection should be stayed. We
: are not inclined to pass such clbrder.J
However, we observe that any app01ntm nt
made in thls behalf shall be subJect
‘ to the redult of this appllcatilon.
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D/ /ng C}g B=6-98 Written statement has not been’
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behalf of the failway Administrbtion.
Wo Zurther prayer has been maf!.e for
extension of time. R |
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Member

Misc.

The case is ready for hearing.
List for hearing on 16.7,99,

b '

Vice-Chaizfian

)
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In view of the order passed

Petition No0.169/99 the

in

written

statement is accepted. Let this case be

listed for hearing on 16.7.99 as already
fixed. ’

Member

Vice-Chai

On the prayer of the Counsel for

the parties the case is adjourned to
3-9'099'

b

Meémber

A

o

Vice-Chairman

Division Bench is not availablef
List on 11.10.99 for hearing.

Vice—CﬁZI;;Z;
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The applicant is not present. For

Menber

an

the ends of justice the case is ad jour-
ned to 26.11.99 for hearing. If the
Bpplicant is not present on the next date
we shall dispose it of on merit.

Vice-Chairman
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26.11.9¢9 There is no representatiodéon behalf

cf the applicants. For the endf of ‘jus-?
tice we grant two weeks time. [
List on 22.12.99 for he"arinng.

22.12.99 ' There is no representafioxm on hehalf
of the parties. In’ earlier occasion’ also
none was present. The applicafion is dismissed

for default. -
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